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Title: Shrimati Kavitha Kalvakuntla called the attention of the Minister of Home Affairs to the decision to discontinue Kousar Nag
Yatra in South Kashmir which will impede the plans to rehabilitate Kashmiri Pandits.

SHRIMATI KAVITHA KALVAKUNTLA (NIZAMABAD): Hon. Speaker, I call the attention of the Minister of Home Affairs to the following matter of
urgent public importance and request that he may make a statement thereon:

"The decision to discontinue Kousar Nag Yatra in South Kashmir which will impede the plans to rehabilitate Kashmiri Pandits."

(Placed in Library, See No.LT 689/16/14)

Madam Speaker, thank you for this opportunity. The notice for the Calling Attention that I had given to the hon. Home Minister was not particularly
regarding the Kousar Nag Yatra, but it was related to the rehabilitation of the Kashmiri Pandits. So, the focus of the notice was not on this Yatra. Of
course, this Yatra is very important one, but the Yatra was not a traditional one. ...(Interruptions)

THE MINISTER OF HOME AFFAIRS (SHRI RAJNATH SINGH): Madam Speaker, a Statement is laid on the Table of the House....(Interruptions)
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SHRI RAJNATH SINGH: Madam Speaker, a concern has been raised from different quarters about adverse impact of discontinuing the Kausar Nag
Yatra on the plan for the rehabilitation of Kashmiri Pandits.

At the outset, the Government of India would like to reiterate its stand that it is committed to rehabilitate and facilitate the return of Kashmiri
Pandits who migrated to Jammu and different parts of the country in the early 1990s back to the Kashmir Valley. In this context, the Government will
further like to clarify that there is no linkage between the participation of Kashmiri Pandits in Kausar Nag Yatra with their rehabilitation.

Madam Speaker, Kausar Nag is a lake, located at a high altitude of about 12,000 feet in the Pir Panjal range in the Kulgam District, in the Southern
part of Kashmir Valley. It is believed among the Hindus of the State of Jammu and Kashmir, that the stream of the lake has emanated from the feet
of Lord Vishnu and its water contains medicinal value. Traditionally, prior to 1989, before the onset of militancy, the devotees used to visit this place
in an unorganized manner for performing their Puja on the day of Nag Panchmi in the Shravan month of Hindu calendar. They would take the route
from Reasi via Gul Gulab Garh on foot. It was not a traditional Yatra but an event to perform only Puja. The Puja, however, got disrupted with the
eruption of militancy. The Puja at Kausar Nag was, however, resumed by the devotees a few years back following improvement in the overall
security scenario through its traditional route, i.e. Gul Gulab Garh via Reasi with its base camp at Village Chassana, Tehsil Chassana in the District
Reasi of Jammu region.

The State Administration has been making the security arrangements for the pilgrims coming from the Reasi side of the Jammu region to Kausar Nag
in Kulgam District. This year also, a batch of 150 devotees who came from the traditional Reasi route performed their Puja at Kausar Nag on 15t

August, 2014 and returned on the same date. The controversy, however, erupted this year over the six day long event (28 th July — 02"d August)
between the Valley side separatists against the Kashmiri Pandit organizations.

Madam, while the pilgrimage was on from the traditional route via the Reasi side, Shri Vinod Pandita, Chairman, All-Party Migrant Coordination
Committee leading another group, made a request to the DC, Kulgam for performing the Yatra wia the non-traditional route from the Valley side. The
Army and other Government officials were instructed by the DC, Kulgam to facilitate a parallel Yatra from the Valley side of Kulgam district.
Meanwhile, on the appeal of the Separatists, about 200 locals of Kulgam tried to march towards Kausar Nag on July 31, for building a mosque at
Kangwatu, near Kausar Nag. This attempt was, however, thwarted by the security forces. In view of the tension building up between the groups
trying to reach Kausar Nag from the Valley side and the locals under the banner of "Save Kausar Nag Front", Shri Vinod Pandita and his group was
disallowed to undertake the parallel Yatra from the Valley side of Kulgam. He was advised to join the group which had gone from the Reasi side of
the Jammu region. This offer, however, was turned down by Shri Vinod Pandita.

The above said event, however, has led to a major controversy between the Jammu based groups and Kashmiri Migrant Committee on the one side



which gave hype to a low key event of a group of pilgrims performed Puja on the day of Nag Panchami and on the other side, the Valley-based
separatists, and the mainstream political parties which called the event, a well-planned conspiracy and project the event as having an adverse
environmental impact on the Kausar Nag area. A few prominent leaders of the State expressed that the issue was neither communal nor ecological
but politically motivated in order to create a 2008 agitations-like situation where one community was pitted against another and made the issue as
Jammu region Vs. Kashmir.

As per the report, the main body of Yatris who went from the traditional route, Jammu were facilitated by the State Government for undertaking the
journey and they performed Puja on the day of Nag Panchami. The other small group of Yatris who wanted to reach the lake via the non-traditional
route from the Valley side of Kulgam were denied permission by the District Administration on account of law and order considerations. The issue,
for the time being, has subsided.

As far as the Government's plan for the return and rehabilitation of the Kashmir migrants to the Kashmir Valley is concerned, it will not be affected
by the recent incident of "Kausar Nag'. The Government has announced various packages, from time to time for the Kashmir migrants. At present,
the Prime Minister's Package amount of Rs.1,618.40 crore announced in 2008 is being implemented. The Package provides for financial assistance for
purchase or construction or repair of houses in the Valley, construction of transit accommodations in the Valley, scholarship to the students,
Government jobs to the migrant youth, assistance for self~-employment, assistance for agriculture and horticulture, waive of interest on unpaid loan,
etc.

The review of the rehabilitation plans and packages announced for the return of Kashmiri migrants is a continuous process. A revised proposal with
financial implication of Rs.5,820 crore has since been received from the State Government. The proposal envisages upward revision of the scale of
most of the items of the existing PM package of 2008.

Our Government in the Union Budget 2014-15 present on 10t July, 2014 in Lok Sabha has earmarked Rs.500 crore for the rehabilitation and return of
Kashmiri migrants. ...(Inferruptions) In view of the past experience, it has been felt that the new package for return and rehabilitation of the
Kashmir migrants should be carefully finalised in consultation with the State Government and representatives of the migrants. Our Government has
already started the process for drawing the contours of the scheme.. ...(Interruptions)
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HON. SPEAKER: You are not supposed to say.
...(Interruptions)
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SHRIMATI KAVITHA KALVAKUNTLA : Madam Speaker, I thank you for the opportunity. In the last few weeks we have seen in this Parliament that
we have spoken about many national and international issues, particularly about the attack on Gaza and about the Palestine problem. As the largest
democracy in the world, definitely speaking about these issues and standing with the innocent people is our duty. We speak about Gaza, we speak
about Palestine, but we have conveniently forgotten our own clan, our own refugees in this country. So, I believe that all of us should seriously
discuss about the issue of Kashmiri Pandits and since the BJP Government said that it is committed towards rehabilitating them back home, I believe
all of us should, together, come out with a blueprint and give them confidence.

Madam, in 1990 militancy broke out in the Kashmir Valley and it has forced its Hindu minority into exile. About three and a half lakh Kashmiri Pandits
were forced out of a land where their ancestors had lived for thousands of years. The administration collapsed and the terrorists went on a killing
frenzy, putting to death at least 700 innocent people, some of them in extremely brutal fashion. sfizl @ dt Ricr wrew: b Rer srn any acdl @1 9=ID2
a3t 31 3k gan am In just a matter of few months, Kashmiri Pandits became refugees in their own country.

Madam, in 1947, when the entire country was suffering with the aftermath of partition, Mahatma Gandhiji had said that it is only Kashmir that I look
upto, it is only there I see a ray of hope. But in 1990 when this massacre started, that ray of hope faded completely. The Pakistan-instigated ethnic
cleansing had begun on that day and unfortunately consecutive Indian Governments could not read into it because what happened in 1990 had
continued and it was not a one time thing. After 1990, it was repeated again. In 1991 there were attacks on Kashmiri Pandits, in 1997 there were
attacks on them, in 1998 and also in 2003. It has been 25 years since these Kashmiri Pandits have been driven out of their homeland. My sincere
request to the Government is that they should give them a sense of justice. @ @ a1 30 an 38 & 301 1w Fea1 @on &, A sa01 aféen @onu &, hundreds of
people died of snake bite, hundreds of people died out of sun stroke and hundreds of people died out of depression. That was the condition that we
put them in. Their tents never had good facilities.

But apart from the money factor, they should get a sense of justice. About 700 Kashmiri Pandits were killed and the official records say that only 219
were killed. FIRs are very few, none of the FIRs has been ever followed up and nobody is arrested. If there is not a single conviction in these 700
killings and now we are asking them to go back and say that the Government is committed to send them back, how do we ensure their safety? More



than the safety, how do we assure them of coexistence there? Is there a conducive atmosphere where we want them to go back? How do we take
care of that situation? This is the important issue that we all need to deliberate upon and arrive at a blueprint.

We see many NGOs, many international think tanks, many groups, like UN Groups intervening on small issues. But it is a shock that nobody came to
their aid. Even the media had ignored them very largely. In these 25 years, irrespective of their faith, f&sg_gl, gf¥ca €1, R &, gige € there were
killings in thousands and they have suffered a lot due to endless cycle of violence. This should come to an end. We should put an end to this and this
should begin by rehabilitating the Kashmiri Pandits as a first step.

Madam, I would like to draw the attention of all the hon. Members of this House to the fact that, as I mentioned, about 700 Kashmiri Pandits
were killed and no conviction has happened. I would particularly want to point out to two cases here. In 1990, a terrorist called Farooq Ahmed Dhar
alias Bitta Karate — with your permission I am taking the name — had accepted on record, in public forum and on television that he had killed about
20 people. The first person he had ever killed was a person called Satish Kumar and the young man was killed in February, 1990. His case has been
registered in Srinagar under FIR No. 22/90. But Faroog Ahmad Dar spent a few years in jail and was released on bail. While releasing him on bail,
the designated TADA Judge, Mr. N.D. Wani had remarked; and I would like to quote the Judge's words:

"The Court is aware of the fact that the allegations levelled against the accused are of serious nature and carry a punishment of death
sentence or life imprisonment. But the fact is that the prosecution has shown total disinterest in arguing the case which is in complete
violation of Article 21 of the Constitution."

Madam, I would just like to ask the Central Government here, if the State Government had not shown any interest, what was the Central
Government doing? What was the Ministry of Home Affairs of the Central Government doing? When Kashmiri Pandits seek some information under
RTI, the Central Home Ministry said, they have no information about this particular terrorist. How can you not have information about a terrorist like
this who goes on record and says that he has killed so many people?

Other than that, I would like to highlight another case. The idea of highlighting these cases is to regain some faith in the Kashmiri Pandits. I have
interacted with many of them personally. When they want to go back, they only ask one question: &3 s, 53 g @t Az Sd, gai wifrer ot s
1At fibz 3 ) a9 oiass s atia 3 aen w37 This is what they have asked.

To put them to justice, to bring justice and give them a sense of justice, I would like to highlight another case. This particular case is regarding the
four unarmed personnel of Indian Air Force who were killed while they were waiting for a bus in Srinagar on January 25, 1990. This case is not under
the State Government. This case is directly under the CBI. But since 25 years, no charges have been framed in this case. Those who were killed that
January morning, included a Squadron Leader Ravi Khanna and his three colleagues, one Corporal D.B. Singh, one Corporal Uday Shankar and an
Airman, Azad Ahmad. fisa, &fdse @1 A BX wosa ol S 2, A & A G o s 3 Wt wall W elor B, &g 8, Alewr 3, as waygorar $9¢ oidl 3, vw SIf¥eA
feemat @t g9y 3 We have to punish the culprits, whoever they are, whichever religion they belong to.

Madam, I just want to ask the Indian Government one thing. ser veRwiel a5 siiftsa3t ot anear ¥ 25 aer arg oft a1 3 gEpr ol Al 8, o 3orcht Hidrel aen
@3, wal o, et gi? Particularly, does the Indian State care for its men in uniform? Why should they perform the duty? How do you motivate the
younger generations to come and join the Army? I believe, we have to seriously consider this issue and move forward and make progress in this
case. o ad 2003 3 wediane g3 e, ad el sice Redt asiel off sreliie 3 & iz 3e8ial war en, we will rehabilitate the Pandits. Now, after 10 years,
again there is a BIP-led Government at the Centre. Judging from its recent statements and its election manifesto, it seems that the Government is
serious about making possible the return of Kashmiri Pandits to their homeland.

a1 scron 8 gt U @2 3 smell ant s @von ansdt € disa, does the Government have any blueprint for their return? If yes, what plans does it have to
ensure their safety and to give them protection? It is because, right now, it seems that the Government is trying to push them back to their
homeland just to show some result saying, weafldt 52 uz s#al et wewn agrn 3 I sincerely urge upon the Government that until and unless you cannot
guarantee their safety, do not put them in danger. Kindly do not put them in danger.

I would also say one more thing. Kashmir is definitely an integral part of India; there is no doubt about it. When we say that, we have to give a
sense of justice to the Kashmiris. They have suffered enough. I sincerely request the BIJP and the Government that let us not drag them into this
yatra politics. Instead, let us think objectively. How will the Kashmiri Pandits return to the valley when their killers are roaming free? Kindly think
about this particular issue.

My sincere request in the end is this. Please order for a retrial of the pending cases and please prepare a foolproof blueprint to send the Pandits back
home. Kindly take the Pandits who are on the ground into confidence. Work along with them and involve the local people for a friendly co-existence.
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SHRIMATI SUPRIYA SULE (BARAMATI): Madam, he is not here to defend. &€} (Interruptions)
PROF. SAUGATA ROY (DUM DUM): Madam, he is not here to defend. ...(Interruptions)
SHRI MALLIKARJUN KHARGE (GULBARGA): Madam, I am on a point of order. a€; (Interruptions)
HON. SPEAKER: What is your point of order? Under which Rule are you raising it?
SHRI MALLIKARJUN KHARGE : My point of order is under Rule 197 which is regarding the procedure to be followed under Calling Attention.
It says:
"(2) There shall be no debate on such statement at the time it is made but each member in whose name the item stands in the list of
laJ€u:5nness may, with the permission of the Speaker, ask a clarificatory question and the Minister shall reply at the end to all such questions:
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HON. SPEAKER: You are right. I accept it. Only clarificatory questions can be asked.
..(Interruptions)
aiatotler arerter & frorer omar 3, A € ugdey & srm It is the same thing.
... Interruptions)
PROF. SAUGATA ROY : He is not here to defend. Madam, how can you keep it on record? This is not right. ...(Interruptions)
HON. SPEAKER: He has not taken any name. You just do not know.
...(Interruptions)
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...(Interruptions)
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam, I would confine my queries clarificatory in nature.

My first query is on the statement, which the hon. Home Minister has made here. In the statement, there is a little bit of confusion. Firstly, in the
statement, the hon. Home Minister has stated that 'it was not a traditional yatra. At the same time, he has also mentioned that there is a traditional
route and there is an untraditional route. The traditional route is from the Jammu side and the untraditional route is from the Valley side." If it is not
a traditional yatra, how can you have a traditional route and an untraditional route? spr f&ct asfor 8ren ot Qe ateter sz an st

But I would come to the essence of the question because as Kavithaji just now mentioned, she was more concerned with the rehabilitation of the
Kashmiri people in Kashmir Valley and she did not want this Kausar Nag Yatra to be inter-twined with this. But the crux lies there because in this
statement, the hon. Home Minister has made it very clear that a section of the Hurriyat, not the whole association, objected to the yatra from the
Valley side; and they wanted to erect another worship place. That may lead to certain conflict. That was the reason why the DC withdrew it.

But here, I would like to read two statements. One statement is from the first Prime Minister of our country and another is from the second
President of our country.

Jawaharlal Nehru wrote in 1961, and I quote:

"We talk about a secular state in India. It is perhaps not very easy even to find a good word in Hindi for 'secular'. Some people think it
means something opposed to religion. That obviously is not correct. What it means is that it is a state which honours all faiths equally
and gives them equal opportunities. "

Sarvepalli Radhakrishnan, the then President of India when Nehru was Prime Minister, expressed a similar opinion, and I quote:

"When India is said to be a secular state, it does not mean that we as a people reject the reality of an unseen spirit or the relevance of
religions to life or that we exalt irreligion. It does not mean that secularism itself becomes a positive religion or that the State assumes
divine prerogatives. Though faith in the supreme spirit is the basic principle of the Indian tradition, our State will not identify itself with
or be controlled by any particular religion."

The question lies here. I would like to understand from the Union Government. When Provincial Government fails to protect the secular fabric, when
a section of fissiparous organization gives a call that 'we will not allow this yatra to function', what steps have been taken to protect the religious
minority in the State of Jammu and Kashmir?

At the same time, I would also like to understand whether the Government is&€"competent is not the right worda€"strong enough to provide
easement right to Hindus to visit Kausar Nag from the Valley side.

aﬁm%:mmm,mmmma@amﬂgaﬁﬁmmmﬁ@&f?;:—lﬁﬁﬂu?.aﬁmaﬁmmmwﬂ,%ﬁmnﬁ
et <t @1$ e ofdl 2, awiifds 33 Jdu 3 Aot e v eedloc § G &) i Feafera A, off acfaf¥ oft o ot SmoraTd Ay A> eier # ardt B, as fZororer oft
for ordf eft, 7 53 aAf¥wis w2 Son arsar § v usal weaftz ardt A s woulld dida wiaaer Jome waal B e, gon aar s fére S & @ A greema v I A AT ST
1 aifdsor st 3t aosftd uf3el wr arssjorer woafty deft I zan F 3z SwIr 3 Smase St gAY weltd ufda ad &, Sta 308 S 3 Wwimensl siel I forw arr et it E ar



Fogiar 2010 3 Remeft ¥ st sren yrws: fver &) $31 ar B wliorer st 368 Breft off, Afvor st w P 53 YR B UlER! uRRuRE der A9 B wR as B Bicae
usfiforsere of 31 wifiiorr @l Breea @2 & dftbol fernion cel il WIFEPI Siell a1ad &, d IAIoIEl IR AT Ioalol dal Fellol 3012 Yol Sit sff wen mizv en, et
33 Al enfiies fagen @l 3odial Aeusal fven ) &l a8 1@ 8 b 1 spea & aie g ¥l sepraad! arsdl o asi u2 ygelel fépan stz amen @8 a2l asl @ ke it greena
T A 2, 312 A A o] Aol aIfdn, Aol agi b vefHERYom! of Yk s 3 33 el 3 TR e & 2,

areter wAlcRl, woaldl Asdoca, woalld ufal &t amefl stz yoraler A Jide 3 3 A Adol DI LAl AKPTALR: T DIoN AIE &) A6 B e 2wl RACR o 3 as
gty fere AALTer aj1 &) wary R S adh gt aen goildd! A et & R g Jor BT & AIPIRD, GART Sorarit st & o1 3 orevell Bt Bigelt sfiat Y arsIg &) U e,
FAcIATA 32 $a1$ @1 Aaret ordl &, anfer, der afiz #otea A5 3Men? U2 53 ordl SuN oiall aifde) $2 S¥N olel aifgde Y $w afie SAIferRRT O MR U2 SIW el aifdv) g Sl
& o1, FFATOl 3l Fadmrer 3 S[ST 3N Jard & g vt onfer, der 3l worea w1 Hare oidf & a1 sare féw sioardt sare &) sandt g Agen @idan it 8 et arar & fio
e weafldl ufzdl &l aruedt iz Fordb yeratar & fere Sl uia 3l @3S U@ @1 vellbolel Al IR of s3 @R 2014-15 & aoie 3 fpen & a1 aen 3mu @il diEdl @1
gatﬂmasimmiﬁrkbazﬂmmﬁﬁnﬁ@mfasmﬁtaﬁamméﬁssaaﬂaﬁaﬁmﬁ?cmﬂg?ﬁaﬂfﬂu—ca@mﬂ-mmﬁgmmﬁﬁmaﬁ
AR D 8, €5 Seul 9Ifts o ARl Dxl 3| I dl A4s Agsn 8 el ot @l a1 ag (&g 8], a8 a8 JAcA 8], dIs 98 A1 8], a1é a8 =l 21, i ot siza @1 siell¥es &, as
et ot 3t onurelf &t ficsht offel @t gy a1l 2len, afews $3El Al 3ivie @l AT v YA wiXd won aifdy, 8 g e 3 andler @ven asar & @5 sl wwE o
woaflS ufedl & yoralar @1 St wad IORN 3, 3A el U Y A Al e I wia o {5 a5 g & g due 395 °R gft ave 3 yferag &, S ad a1 anel 391 B
-0 Sl DI Sit 36T st & endt uz, aeft £ a1t &t @t 3 as orvnelt &t Rigelt Sfiol @t FsrE 2, S aw ag Stel awear &, asl 3A WA of B2 st AR o/ AD A
33 fidfaferee aidl asz2 &Y, aa aw dar Gt offe a1dl &), g2 Serarft o U aeu gon arfée

HON. SPEAKER: Now, 'Zero Hour' - Shri A.P. Jithender Reddy.

...(Interruptions)
off arferst @y (asvorer) @ siewer Ak, A Aa At Aarofl &) Sra aw ana ar-370 @ e o1l w) iz Giner Rifder ©1s @Y e o @3, .. (o)
HON. SPEAKER: No. I have taken up 'Zero Hour'.

...(Interruptions)
HON. SPEAKER: Shri A.P. Jithender Reddy.
Nothing will go on record except what Shri Jithender Reddy speaks.

(Interruptions) ...(Not recorded)

HON. SPEAKER: I have called Shri Jithender Reddy and not you.

...(Interruptions)
off st warrz : a6 aicf} Sft, amu A arer e Ry smuet S e it won 3, 333 vse wr-370 @ Tew B,
HON. SPEAKER: Nothing is going on record.

(Interruptions) €/

HON. SPEAKER: Nothing is going on record except what Shri Jithender Reddy speaks.

(Interruptions) €/ *



